






































Defendant nos. 1 & 2 are directed to file their written

statements within the sti
S B stipulated ; :
application under order 39 Ru‘:as 19& 2 I{D;?:gd siongwith repiies

e It is submitted by the Ld Counsel for the Plaintiff that
?};égﬂf{;:-s thzsole and absolute owner of property bearing numberﬂée-
5 ‘hiT . oun Floor along with Mezzanine floor, Paschim Vihar New

elhi (hereinafter referred to as the “Suit Property”). The plaintiff has
also filied. the site plan for the same. The suit property is bequeathed
to plaintiff, by way of a registered Will dated 5-08-2010, by the
ers§w|_1ile owner Ms. Rama Mehra who was the family friend of the
Plaintiff. After the death of Ms. Rama Mehra on 7-12-2017, the Plaintiff
became thg sole and absolute owner of the Suit Property by virtue of
the said Will dated 5-08-2010, and later the plaintiff obtained probate
order in respect of the said Will vide Judgment/ Order dated 31-01-

g%iﬂﬁpassed by the Court of Ms. Savitri, Ld ADJ-02 (West), Tis Hazari

The Plaintiff is unmarried and issueless. Defendant no. 2 is the
nephew of the plaintiff, after the unfortunate and untimely death of
fa!ther of defendant no. 2, the plaintiff has raised defendant no. 2 as
his own son. Defendant no. 2 also treats the plaintiff as his father; the
Defendant no. 2 was also looking after and taking care of the Suit
Property at behest of the Plaintiff.

Defendant No. 1 was the close friend of Defendant No. 2.
Defendant no. 1 told to defendant no. 2 that he knows some of the
prospective buyers who are interested in purchasing the suit property
at a very lucrative price.

Defendant no. 1 and defendant no. 2 entered into a settlement
agreement dated 3-1 2.2018 qua the sale of the Suit Property to some
third person through defendant no. 1 with the knowledge and consent
of the Plaintiff. The said Settlement Agreement dated 3-12-2018 is
without consideration and is an unregistered document. The
possession of the Suit Property was also handed over to the
Defendant No. 1 in good faith for showing it to the Prospective
Buyers. Now the Defendant No. 2 is threatening the Plaintiff to

dispose of the Suit Property against the will of the Plaintiff, and create

third party interest in it.
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